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ORDER (ORAL) 

 
Justice L. Narasimha Reddy:- 
 
  

 This contempt case is filed alleging that the 

respondents did not comply with the order dated 

25.07.2018 in OA No.558/2016.  Today, it is 

represented by the learned counsel for the respondents 

that Writ Petition No.8466/2019 was filed before the 

Hon’ble Delhi High Court challenging the Order in the 



2 
CP No.260/19 in OA No.558/16 

 

OA and that the further proceedings in the contempt 

case were stayed. 

2. In view of these developments, we close the 

contempt case, leaving it open to the applicant to 

pursue the remedies depending upon the outcome of 

the writ petition. 

 

 (Mohd. Jamshed)        (Justice L. Narasimha Reddy)  
     Member(A)        Chairman 
 

/vb/ 

 


